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ACT No. XXl oF 1942,

LN

.[PAssm) BY THE INDIA&,_ LEGISLATURE:.]
: (Receibed the assent of the Governer General on the Ist
. S . Oclober, 1942.y :

r

An Act further to amend_the Indian Companies Act,

o - 11913, Co :
\{/HEREAS it is expedient further toamend the
. vilof 1918, ¥ Indian Companies Act, 1918, for the purpose here-
‘ " inafter appearing ; ' S _

2 1t is hereby enacted as follows :— . . o
_ 1. (Z) This Act may be called the Indian Companies short vsle . .
(Second Amendment) Act, 1942, o and gommence-
- {2). It shall come into force on such date (not, earlier O
" than. one year from the date of its publication*in the -
- official Gazette after having received the asserit of the
" Governor General) as the Central Government may, by -
- notification in the official Gazette,” appoint in~ this
© behalf. B . ‘
. 2. Ta section 277F of the Indian Companies Act, Amendment
1913, the following proviso shall be added, namely::~ g‘giﬁk Aot VAL i
~. ‘Provided that any company which uses as part .Y
“ “of the name under which it carries on business .
the .word “‘bank ”, ¢ banker *” or « banking** - -
shall be decrned to.- be a banking com- .
pany, hotwithstanding that the accepting’ -
of deposits ®of money on current “acoiint - o
or otherwise,” subject to withdrawal by < "
cheque, draft or order, is not, or is not.shown to .
" -be, the principal business of the company.’
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